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SHR] V. KISHORE CHANDRA
S. DEO (Andhra Pradesh): Madam, I
thank you for giving me this opport-
unity

We have been discusing this Na-
tionaj Housing -Policy since : yester-
day. Many hon. Members have
spoken on this subject. Hence, I
will 4ry not to nepeat what MHas
already been said. When we are
initiating the Nationa] Housing
Policy, one hag to look, at least a
couple of decades ahead while
making such a policy. The Nationad
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Housing policy cannot be a kind of
are fighting project. Therefore, it is very
Decessary to make certain projections at
least, for two - or three decades
ahead of us. We are also committed
to the United Nations that we
v{u'uld provide z house for every
citizen by the yean 2000. The time
is passing by and hardly six years
are left. I don' know whether we
will achieve this by 2000 or a decade
after that. Nevertheless, it is better
to be late than never to, at least
evove a kind of policy which will
show results in the long run. While
looking into the policy of housing,
I think, it js very important to con-
sider the other related factors—
which have caused this problem of
housing in our couniry, One major
factor hag been the growth of popu-
lation. Now, I do not know whether
this projection has been made. It is
cxpected  that 10 million houses
will be built in the rura] areas and
20 million houses will be built in
the urban areag or vice versa. But,

I do not know whether we have
considered. how much the increase
in population will be in the next

five or ten or fifteen years. Thig is
& major factor which can offset your
housing programme because when
you provide a plan for  building a
certain number of houses and there
is a rapid growth of population, then
we will be back to square one. The
second aspect which has been dis-
turbing ig the migration of people
from rural areas to urban areas.
The Governmen{ has decided, in
fact, the Pime Minister hag also
stafed, that importance will be given
to rural areas, that the villages will
be develoned into  townships, and
that the Government will take steps
to see to it that rural development
tfakes place. So, to what extent is

this kind of development going to
take place? What kind of opport
unities will be opened for the rural
population to prevent its migration
to the urban areas? Ultimately, what
will be the population growth that
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will be there in the urban and the
ru}'al areag respectively? It js 5 de-
finite projection that we ghould make
and this can be done only in con-
sultation with the Ministry of Plan-
ning, the Ministry of Human Resource
Deelopment and with other organisa-
tiong and institutes which have been
dojng this kind of work. So, I would
like to know from the hon. Minister,
while she iy replying, whether this kind
of a projecton hag been made at all
levels. It may have been made. Buf,
in case it hag not been made, 1 think,
it is absoutely necessary that the
Urban Development Ministry, which
is looking into the problem of housing,
should co-ordinate with and find out
from their coudtrierparts in the Planning
Comp: wion and pther related Minis-
tries as to what their projections in
ihesa directions are. Madam, in the
rural areas, a lot of programmes have
been taken up by the  Government.
My colleague, who spoke before me,
said that the houses which were con-
structed under the Indira Awas Yojana
have not been concrete oneg and that
in many areas, houses have not been
constucted at all. This may  differ
from one State to ancther State be-
causs the implementing authorities
are, the State Governments, I am
proud to say that in my State, this
programme has been very, very suc-
cessful The houses built have been
very, very curable. What we  have
done i1 our State is that we have
given money to the beneficiaries  who
can affard to put in some more money
to build houses which are durable,
leak-proof, which will withstand the
test of time. If we are pgiven SOome
thing and if we are not abe to make
propr use of it, then, 1 think, we our-
selves are to be blamed for it. It is
difficul for the Central Government
to individually monitor the COY!StNC,'
tion of millions of ‘houses. So, T dqnt
‘think it is Tight to say that nothing
'hag happened. But I do admit that
! there iz a lot more which rcan be
done, Now, I would like to deal with
some of the points which have not
been touched upon by those who
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spoke before me. Madam, all of us
are aware of the earthquake that took
place at Lathur in Maharashtry where
thousndg of people died and where
there wag a great destruction to pro-
perties. The geologists feel that the
plate at the sub-sgil ig very, very
active and there is a particular range
of area which is earthquake-prone
in the couniry. I would like to know
whether we have identified such zones
which are eartquake-pron; and if so,
I would like to know whether we are
trying to promote the building of
houses which are earthquake-proof.
The houses don’t have to be built
with cement or steel. In Japan where
there are frequent earthquakes, they
have built a lot of light houses. And
when earthquake occurs, these houses
get dismantled. There will be some
loss but they are reconstructed imme-
diatey. I would like to know from
the hon. Minister whether we have
got any kind of research work being

done in this regard to - protect.
Lather and other areas, which
the geologists and other experts

feel are earthquake-prone, in the
years to come, I know that some re-
search has been done. For instance,
the University of Roorkee and the
CSIR have done some research on thig
aspect. We can also learn from other
countries They have been building
houses in the earthquake-prone areas.
So, the hon, Minister should take spe-
cial cade and interest to see that when'
houses are built in such areas, they
chould take into account such calami-
ties and the houses so constructed should
be capable of absorbing the shock of
such calamities, Likewise, in the coas-
tal areas there are certain areas which
are flood-prone and cyclone-prone, The
other day, there was a discussion in re-
pard to floods in Madhya Pradesh,
Andhra Pradesh and Orissa, You have
floods during July and August and you

have cyclones and hurricanes again in
November and December, There are
some kind of model houses which are
resistany ot floods, cyclones, strong gales
and winds, Such houses ghould be built
in these areas, 1 would like to kaow
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from the hon, Minister whether this kind
of an exercise is done to see that the -
houses ‘given to the poor in {hese areas
suit their particular requirements,

Coming to the urban aress, the  pro-
blem is becoming more and more acute
as the days pass by, One reason is the
migration of rural people to the urban
conglomerations which are unable to
provide proper employment copportunijties,
I has been mentioned earlier, When
we make our projections, we have to
look at the developmental activity that
may take place in such areas and whe-
ther that would prevent this kind of
rural migration {o urban areas in which
case the pressure on urban areas would
not be os acute as it ig today,

Another problem in the urban areas
is the cost of land, After all, bujlding
cost is almos; fie same éxcept for the
cost of labour which may increase or
decrease, But it ig the land cost which
is increasing, I would like to impress
upon the hon. Minister to have g fresh
lock at the concept of having pre-
fabricated houses. This is being done in
several other countries of the world. In
this, quality control can be maintained

ecause most of the componentg ore
centrally manufactured or manufactursd
in some factories. These pre-fabricated
houses can be built guickly. When you
have a slum clearance project or when
you waht to provide immediate housing
for 3 large number of people, this can
be done through this in a wvery short
time. I am told that in Bangalore, a -
large company, L&T Company, is pro-
ducing these pre-fabricated houses which
can be unscrewed and removed in a
week’s time, In this way, building be-
comes easy, transportation becomes easy
and quality is much better, Even for
rural housing you can have a  factory
which . manufactureg these pre-fabricated
houses in a particular area. You can
fix the region. It may be for one dis-
trict, two districts or three districts.
From the factory, you can transpor; the
pre-fabricated houses to a place where
they are required, In some Western
countries, there are pre-fabricated apart-
ments which are 20-30 gstoreys high.
1 am told that the cost is also much
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cheaper- for constructing such  houses.
My- hon, friend, Shri Hari Prasad, says
that they have this kind of houses in
Bombay algo. ‘Therefore, we should
lay emphasis on this kind of
house . building because it no; only
ensures quality but reduces the cost also.
building pecomes much more gquick.

Now coming to the urban areas, I
must mention that the Urban Land
Cejling Act has not yielded the desired
results which were supposed to yield
when it was passed by Parliament in
1976, The main objective for enacting
this Act is to. see that the weaker sec-
tions, the poorer classes and the low-
income groups get some kind of hous-
ing. But I wonder whether the Minis-
try has reviewed the performance of this
Act or whether the Minisiry has recciv-
ed any information from the State Gov-
ernments as to what percentage of the
surplus land ig being actually used for
the purpose, Most of the urban land
is cornered by the builders, They haye
got exemptions opn various grounds ani
the surplus land which ig meant for pro-
viding houses o the weaker sections.
the poorer sections and the low-income
groups has mot gome for this use
at  all In fact it is not the
the consumer, the person belonging to the
tower-or middle income groups who has
benefitted, . Bug the beneficiary has been
the builder, the constructor or somehody
else, So, I.would like the hon, Minister
to get the reports from all the State Gov-
ernments to find out how much of surnlug
land has actually been surrendered to the
Government after the ‘Urban Ceiling Act
came into force, How much of it was
used for building houses for low-income
and middle-incame groups or for weaker
sectiong and what proportion and per:en-
tage of this land was used for making mar-
ket complexes, multistorey structures,
tuxury flats,, theatres, hogpitals, etc. elc,
When I talk of hospitals, I am talking of
the 7-Star hospitals that have mushroomed
in different parts of the country which are
certainly not meant for the comron man
or even the middle class for the matter.

" Now, Madam, the Supreme Court, I am
told, had given a decision that land can-
mot ' be transférred or sold by the land
owner, This has créated a peculiar kind
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of a problem because this was given retros-
pective effect from 1976. Now, therz wie
severa] owners who have gmall pieces of
land, who have given them to some people
to build, to haye constructions over them,
to build - certain apartments or flats or
whatever it is, because they do not have
the money to do it themselves, they can-
not afford it, After this Supreme Court
Judgmeny came, half of these things have
been stopped midway. There is no work
going on and that is because ncbody will
give you loan you cannot transfer it.
You cannot sell it. So, nobady will come
forward to take that just on a Power
of Attorney, when he has invested his
life’s savings and he wants it for his per-
sonal use.

So, I think necessary amendments must
be made to see that this deadlock is
removed, In fact, T would go a step
further to say that the Urban Ceiling Act
itself should be removed, Drastic changs
have to come eyen if you do not wont
to tatally remove the Urban Ceiling Act
because I have not found any benefit ount
of this for the common man, for the
poor and the weaker sections; let alone
the weaker sections, not even for the
middle-income or low-income  groups.
Well, Madam, today a flat which would.
cost about Rs. 4 lakhs or Rs, 5 lakhs in
a smaller town, in Delhi it would cost
Rs. 15 lakhs or Rs. 20 lakhs. Fven Rs. 5
lakhs or Rs. 6 lakhs is a large amount
for a person earning Rs. 5,000/- a month,

This morning there was a question ahout
the Infome Tax assessees.” Today morn-
ing the Minister answered it and irom-
this we will get the number of people
who pay taxes, the Income-tax slab gr ups
etc. I do not want to go inte *hose
fipures, But this just shows that there.
are very few people who can aciually get
that kind of a loan or afford that kind
of money. So, how is this problem poing
to be solved is a very very big question
mark. Unless some new innovative policis
es are thought of, unless a new direction
isgiven, T think several people will still
remain homeless and there may be many
who may be able to take a house on
rent. But the way the rents are spirall-
ing, that also will' not be possible,

Madam, if you have to solve the urban
housing problem, you have to have sate-.



333 Papers laid

Dite cities and towns because at many
other places, I have already mentioned,
you cannot create land or you cannot
bring land from somewhere into the
middle of the city or a town. But if
you want to have a satellite town, you
will have to create an infrastructure
over there. It is not only a question of
proyiding sanitation and water. The
basic thing is communication, Now, if
you have to have satellite Towns near
Delhi at a distance of 25, 30 or 40 Kms.,
it is not enough if you just give a house,
provide sanitation and water. How do
the people commute from there to
here ? I do not know why we have not
things like tube railway or something
like that. A satellite town will be suc-
cessful, i4 will serve some purpose only
if along with that you have some quick
way of communication between that
place and the city. I think, for this again,
you have fo coordinate with the Mims-
try of Surface Transport and find out
whether this can be done. Whether it
is by the Qovernment or whether it is
by private enterpreneurs is a different
question. That is a matter of detai. You
can do what suits that particular situation
in the best manner, But to have sate-
Llite cities and towns, 1 think this is a
concept which should extend not ocnly
Delhi but also to other cities like Banga-
lore, Calcutta and Bombay, If that
facility was there, Madam, I would not
mind teday to stay about 40 or 50 Kms.
away from Delhi, if I can just get inio
a tube rai'way and reach here in 15 or
20 minutes. 1 would rather do that than
stay in these claustrophobic conditicns
within the city where pollution has also
been increasing by the day. Therefore I
would like you to consider this proposal
of having satellite towns in and around
urban coglemeration with an cffective
communilation network from the main
city around which these are to be built.
Madam, actually urban housing is one
xind of problem and rural housing is a
different kind of problem. Apart from
this, T think, this Report also mentions
that you are thinking of having special
programmes for the weaker sections, for
the Scheduled Castes, the Scheduled
Tribes, for the women, especially the dis-
abled ones. But, I don’t know whether
thay have actually been formulated - or
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not. 1 sincerely hope that you will make
a pragmatic approach regarding the pro--
blems of women who are dependent, who"
are disabled and of the weaker sections;"
i.c. of the Scheduled Castes and Schedul-
ed Tribes and other poorer sections of
the society. I do not know when -you
will have this programme for building
these houses, whether in the rural arcas
or in the urban areas,

Now, in this Report, you have men-
tioned on page 3 that one of the goals
is to promote the use of appropriate and
energy-saving building  materials- and
cost—effective  construction téChnigues,
assist in the upgradation of all unservicea-
ble houses, etc., ete. You sece, there are
certain materials which you also men-
tioned in your speech that endangers our
ecology, I mean, our forests and the
environment as such. I think the Gov-
ernment should at least provide materials
where you provide materials which  do
not use such things from nature and that
could be supplied, Now, - for example,
when you have a housing scheme in ‘a-
rural area, you can  probably supply
doors or windows " or whatever the case -
may be, which is made of some other
material ‘as a substitute for® wool because
you dom't expect pedple - td' pet it SréhaT
there. Of course, when you have a pre-
fabricated scheme, then all these things
can be done at a centralised place. So,to
do that you will have either to encourage
the private entrepreneur or the Govern-
ment has to take an initiative in it. This
alone, if 1 may dare to say, cannot solve
this problem of housing So, this has to
be shared by other people also. For ins-
ance, when certain industries are sanc-
tioned, maybe in an industrial - area in-
dustries are alip being given lYicences,
permits in backward districts, in rural
area; where they  get incentives, 1
think one of the conditions should be
that they must compulsorily provide
houses for their workers and people wor-
king in their factories Otherwise again it
becomes an additional problem, especiaaly
for the people alrcady living in those
areas, as prices escalate, rents increase.
So, T think, this could be made a condi-
tion This again, has to be taken up with
the Ministry of Industry and this has’
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been happening in several areas. Sudden-
ly, yoy see some kind of an industry
comes up, 4 mini-stee] plant, some other
public sector industry, Well, what I am
suggesting is thag it should be dome by
the private sector also, That is what I
mean when I said that the Government
alore can't solve the problem. This bur-
den has to be shared by all institutions
of “the country. So, when the private
sector wants to have a building, you are
giving it licences, you are giving it so
many other facilities. Let it also provide
housing for their personnel, for their
workers.

My friend, Narayanasamy ig not here.
He was mentioning that urban land ceil-
ing was meant to give accommodation
only to the workers. I beg to differ with
him It was not only for the workers, but
it was also meant to provide housing for
the poorest of the poor. Factory workers
do not come within the poorest of the
poor category, if T may say so, It is
meant for so many categories, hopeless
people, people without jobs, people whai
are unemployed, people who are disabled
and many others who just can’t afford a

house of their own. So,
while discussing thet Nationay Housing
Polity, as- I mentioned earlier, onr

endeavour should be to have an approach
where we can look ahead to, at least,
20 years or 30 years or 40 years or 50
years, And for that, it is necessary that
all these evaluations are made.

Finally, before I e¢nd, Madam, with
vour permission, I would like to say—
the august House will bear with me
when I say this—that, after all, we, who
are discussing the National Housing
Policy, should have some kind of credi-
bility and set an example ourselves. What
is happening here in Delhi? How is the
allotment of houses made? Somebody be-
comes a Minister, may be Desaiji or T
or Bhatiaji, tomorrow you cease to be a
Minister, and you centinuc to be squat-
ting in that house. Those who are not
entitled to bungalows, get them. This is
a very petty thing, and thig does not
apply. to the whole of the country. But
wrong signale will go to the people that

[RATYA SABHA]
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this kind of a thing goes on over here.
Earlier, there were some nOrms, some
guidelines for a]lotment of houses and
bungalows jn Delhi. But all these things.
al; these norms have been thrown to the
winds.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): But let me tell
you honestly one thing. This does not
come under the purview of the Urban
Development Ministty, It comes under
the House Committee of Rajya Sabha or
the House Commitiee of Lok Sabha. It
is ibeir discretion to whom they should
a}lot a bigger house or a smaller house.

SHR1 V. KISHORE CHANDRA S.
DEO ; That is all right. Madam, even
when you make your housing program-
mes, this Ministry does not build the
houses, the State Government does it,
the Collector builds the houses and makes
the allotment., That is a different mat-
ter. But when we are discussing and
talking about it, we should set an ex-
ample ourselves. The hon. Minister is
sitting over here. She is a very senior
Member. She has been here for several
vears. She knows, and she can convey
to the concerned people that this s just
sending wrong signals out, and people. .

SHRI JAGESH DESAI : MR. Antony
hag set an example himself. When he
was the Chief Minister, he was staying
in a flag. ..

SHRI V. KISHORE CHANDRA 8.
DEO : I wish there were more Antonys
today. Anyway, T personally feel that
we should also set an example ourselves
before we talk about poor pcople and
others, People should not think that
these people, squatting and staying im
houses to which they are not entitled,
are talking of doing somethjng for them.
And this is the impression that will go
round, So, Madam, though it does not
come as a part of this Ministry, T am
sure, the hon. Minister will alsp con-
vey this to whoever is responsible for this
aberration or distortion that has taken
place., :
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With this, Madam, I thang you for

having given me this opportunity to

participate in this discussion,

SHRI JAGESH DESAlI (Maharash-
tra): Madam Vice-Chairperson, it is very
regrettable that even after 47 years of
our Independence, about 25 per cent of
the people of this country are staying
without shelter or without adequate shel-
ter. The backlog is abour three cro:es
of houge, 1 take one house for five
people on an average, So, it comes to
15 crores of people. So, 1 take it as 25
per cent of our population. But, some-
times we have seen that even 10 peOple
stay in ome hut. Even in Bombay, in
Lower Parel, in the industrial areas, 10
to 15 people our brethren from UP, are
stuying in only one room.

Madam, 1 am very much upset that
we are not able t0  solve this problem.
When our leader Indiraji was the Prime
Minister, we people in the Congress
wanted that as there is a land ceiling In
the rura] areas, similarly there should
be a ceiling of land in the urban areas
also. You can produce more, but you
cannot increase the land, As such, if the
rule of demand and supply is applicable
1o land, - then the poorer sections will
never have their dream te have a house
fulfilled. Now, the policy of the Gov-
ernment is market friendly. As far as
land s concerned, you cannot be market-
friendly. This is because the supply i
limited, but the demand would increase
according to the growth in population.
As such, it is necessary that the Govern-
ment must intervene in regard to the
policy on land, whether it is in the urban
arep or it ig in the rural area. That is
why the Urban Land Ceiling Act was
enacted

Madam, I was the Minister of Urban
Development in Maharashtra in those
days. The implementation of the Urban
Land Ceiling Act was, to some extent,
unde: my charge. What we were think-
ing at that time was that we would take
over the surplus Jand, At thag time, if
1 remember correctly, the compensation
was just Rs. 10 per sq. metre. The
maximum compensation was not more
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than Rs. 2 lakhs for any chunk of land.
If a person had, say, 50,000 or 1 lakh
sq. metres of land, he would get a maxi-
mum of Rs. 2 lakhs only and, moreover,
the compensation would be given jn in-
stalments. But Madam, we utterly fail-
ed. We did not take advantage of the
Urban Land Ceiling Act and the com-
mon man did not get any kind of solace
after the implementation of the Act.

The feeling which was in our mind
and in the minds of people like me was
that it was difficult for the Government
to mobilise finance to bujld so many
houses. Then, what should be the solu-
tion? Persons like me were feeling at that
time that eighty per cent of the surplus
land, under ¢he Urban Land Ceiling Act,
held by a person should wused on-
ly for the purpose of building tenements
of not more than 400 sq. ft. each This
meant that there would be one room, one
small kitchen, one toilet and a small
bathroom, The remaining twenty per cent
of the land was to be allotted to ‘the per-
son who owned the land to comstruct
huildings of any size and sell them at any
price. But in the case of the eighty
per cent of the land which was required
for the low-income group, the cost of the
land was to be calculated at just Rs 10
per sq. ft. Of course, whatever wag the
cost of construction was to be added to
it. At that price the tenements were to
be given to the Government. Then, the
Government would notify tha; at such
and such place, so many number of ten-
ements would be built and that people
could apply for the same A sum of Rs.
1,000 was to be deposited at the time of
submitting the application. ‘Theére would
be a draw in the presence of the people
of the area. The persons to whom the
tenements were allotted were to pay the

first instalment of the cost of construc-
tion,

Unfortunately—I am very sorry to say
this—this scheme did not see the light of
the day Of course, recourss to déction
21 wag taken Land was leased to the
builder. A cértain number of tenements
was given to the Govermment. Bat the
major chunk of tenemeénts and fiaté were
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retained by the builder and he made hLuge
profits.

Madam, I would request the hon, Mi-
nister to go into this sory of misuse of
thg Urban Land Ceiling Act and take
corrective action. I think there ig still
time for such a scheme to be initiated.
The Central Government should discuss
it with the State Housing Ministers, the
State Urban Development Ministers, The
commen men would benefit only if such
schemes are taken up. Othervise, there
is no hope of getiing any kind of tene-
ment even for persons like Jagesh Desai.

Madam, in 1978 1§ tookx a flat io
Bombay for Rs. 1,25,000/.

SHRI ISH DUTT YADAV: I have
visited your house.

SHRI JAGESH DESAI: Yes; you have
come to my residence, Madam, at that
time, the cost was Rs, 125 per sq. ft.
But do you know what is the cost in
Bombay today? It is very high But it is
not so in other metropolitan cities, To-
day the cost of construction in Bombay
will be Rs. 400 per square foot, but the
cost of land of ome square foot will be
Rs. 3.500 in the suburbs of Bombay.
How can you even dream if it? If you
want to have even 400 square feet, it will
be a colossal amount of Rs, 12 lakhs.
Who can take it? Impossible! Only today,
Mr. Kishors Chandra S. Deo hag asked
how many tax payems are thers jn  this
country whose anmual income is more
than Rs. 2 lakhs In the whole country,
there are only 50,000 persons paying tax
on en income of more than Rs, 2 lakhs
per annum. Now how are you going to
provide land for this purpose? What are
your aimg and objectives? They are noble
objectives—and Y must compliment the
Minister, But how are you going to achi-
eve them? That js where I feel that
something should be done.

The basic objectives of your policy are

“tp "assist all' people, and in particular™—
I am stressing: the word ‘particular”™—"the
hounseless; the inadequately housed and
the  vulaerable sectioms, {e accuse for
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themselve affordable shelter™ The words
are “affordable shelter. It is a very noble
objective, But how are you going to ac-
hieve it if it is dome by persons who
want to squeeze the people, by the pri~
vas builders? Government hag to inter-
evene, Government cannot wash off its
hands saying that it will be done by
others, No! Government has to inferve-
ne for the weaker sections. And the de-
finition of “weaker stctions” for that pur-
pose will be peoply in urban areas for
tenemen’s of less than 400 square feet.
They should be considered as weaker
sections and Government must ask per-
sons who have excess land to give 80 per
cent of it for building such tenements.
They may sell the remaining 20 per cent
land at whatever price they want fo on
build whatever size of flats they want—
I don’t mind it. But if it is not done, it
is impossible to give any solace to the
residents of the urban areas,

Madam, 1 have said it earlier also that
this should be our objective, and that can
only be done provided we have a way
to act. We must give teeth to ‘he Urban
Lang Ceiling Act, and we have also to
find out the Tresons why we were not
uble to implement the Act in the spirit
in which Mrs. Indira Gandhj had enacted
that law. We have not taken any advan-
tage of it

Another objective of yours—a vely
laydable objective~—ig “t0  promots @
more equal distribution of land and hou-
ses in wban and rural areas, and to
curb speculation in land and housing in
consonance with macro-economic policies
for efficient and equitable growth™ How
are you going to do it? Now, excess land
ig available with  many public sector
undertakings, When we visited some of
them, we found that for purposes of
future development a chunk of land, ex-
cess land, was left with them. Go to any
public sector undertaking, and you will
find it, Now this land is remaining un-
used. Now the public sector is affected by
a financi’l crunch for want of financial
support by the Government—Tfor reasons
which may be right also—because the
Governmant has oo funds to feed the
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public sector now. But the public seclor
undertakings have large chunks of land in
prime cities like Bangalore, Bombay, Mad-
ras, everywhere, So, are you going to re-
lax the Urban Land Ceiling Act for the
public sector at least so that they can ge-
nerate resources for themseives and also
develop housing complexes at least for the
upper-middle classes, because ultimately I
do mot want the public sector iand to be
given for the economically weaker sect 0.8
because that will again defeat the purpose
because they want resources? If the Gove-
roment can subsidiza and give it to them,
1 have no objection, If this is allowed for
shops and for houses the public sector will
benefit from it and the upper-middie ¢iass
will get the benefit of housing. As far as
the other land is concerned, the Govern-
ment mugt provide it for the weaker sec-
tions. 1In 1973 the price was Rs. 10 per
sq. metre Now, 26 years have passed.
That is why, it can be increased to Rs.
50, that is, five times, I don’t mind it. It
should be taken away from them, and the
Government itself should build this kind
of tenements or it should do it through the
HUDCO or ‘the Housing Boards. Then
only, the problem can be solved.

You have talked about slums. 1 have
worked in slums throughou{ my life. I
was elected from Santa Cruz, Eighty per
cent of the people are putting up in
slums. Who are they? They are not cri-
minals?  Criminals may be putting up
in the Peddar Road or in the Molabar
Hills, They are not putting up in slums,
very few of them may be there, Most
of the resident are working in mills. Tea-
chers are putting up tehre, Professors are
putting up there because they canfiot give
the pugree which is required to be paid in
Bombay {o take a tenement on rent. From
where can they get Rs, 1 lakh or Rs. 2
lokhs? That is why they are putting up in
gslums, The people there are producing
goods.  .On the sale of the goods, the
State Government gets sales-tax, and the
Centra] Qovernment gets income-tax, I
must compliment the Maharashtra Gov-
ernment. I remembers it At that timel
was an MLA The whole night we satin
the House and passed a Bill providing
that the slums should be given amenities.
The Maharashtra Government hag done

1.

[9 AUG. 1994]

on the Table 242

What about the Central Government?
I want o ask that question, Charjty be-
gins at home. The Central Government
has not given even, what you call the
no-objection cer ificate for the slums on
the Central Government lard. We are
mentioning about this off and on in this
House, but it has fallen on the deaf care
of the Department. Only the Defence
Ministry, because Mr, Sharad Pawar
happened to be the Minister of Defence
at thar time, gave a no-objection certi-
ficate in respect of some slums on the
Defence land. When you want that the
people in slums should be given ameni-
tieg of water, electriciy, drainage, sani-
tation etc., I urge upon you to call afl
the Ministers. The Maharashtra Gov-
ernment has given the details of all the
slums on the Central Government land.
The people living therein are not second-
class citizens. They also have equal rights
as slum-dwellers on the Government
land or municipa] land or private land.
We have improved private land also.
But unfortunately, it has not been done
by the Central Government.

I will make two or three more points,
and, then, I would have done.

The Government can give its land,
but, what abou; finance? It is a big,
big problem. You cannot build houses
with your owp money, Fnance has to
be given. As such, I request the Minis-
ter that the interest should be at a com-
cessional rate on the loan for housing for
the weaker sections for units which are
less than 400 sq. ft., not metres, in
which you can have a small room, a
kitchen, a small toilet etc. This is for,
what we call, the lower income group
We can call them “weaker sections®. This
should be considered as a priority sector
for the purpose of bnk loans. The hous-
ng loans for the weaker sections should
be considereq as priority sector advan-
ces on which there should e a conces-
sional rate of inferest of 10 per cent.
Whether they are foreign banks or they
are Indian banks, they should give ad-
vances for this kind of houses. If you
declare it as a priority sector for bank
advances, then, o some extent, there
may be some kind of relief ‘to ‘them as
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far as the interest js concerned. Other-
wise if interest is charged at 16 per cent
or 18 per cent, it will be very difficult
to meet your objectve. I am happy that
our Finance Minister has given several
fiscal concession to encourage housing
activity. Earlier, an amount of Rs. 5,000
out of the bouse bujlding loans recovery
was eligible for deduction from income-
tax From this year or from last year
this amount has been rajsed to Rs.
30,000/-. 1 compliment the Finance
Minister for this. Some such action
shouly be there so that the middle class
families get the benefit and feel encour-
aged in undertaking housing activities.

As far as the Unit Trust, LIC and GIC
are concerned, they are earning profits
from th. people of this country. Of
course, they are giving housing loans,
but the Govermment must compel them
to increase thejr share of loan for hous-
ing both to the middle and lower middle
class, Only then the problem of housing
finances can be solved,

In the slums, when small tenements
are built, we have to see that there are
community halls for the community ser-
vices in the slums. In such halls the wo-
men-folk  can sit in the afternoon and
attend sewing classes to be able to earn
more jncome for the family.

1 again say that the Urban Land Ceil-
ing ‘Act should not be scrapped. Rather
it should ba given more teeth for its im-
plementation so that the urban and rural
people are benefited. Since you cannot
incredse the land as such, the Govern-
ment ‘must have supply side management
of the land in its hands to ensure that
things are within its control. I totally
agree with the views expressed yester-
day by Shri Jagmohan. Yes, if necessary,
the land should be sold at very high pri-
ces for commercial purposes in order to
subsjdise housing for the lower income
groups. 'Today. in Bombay, to buy a land
nf 470 ¢quare feet you require more than
Rs. 10 lakhs. As such, T say the land
for thy lowersincome groups should be
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sold at an affordable price of, say, Rs.
50/- or Rs. 100/- a square metre. A
rate of Rs. 10,000/- or Rs, 20,000/~ per
square metre wil} be very high for them
to buy and build a houge,

I hope the Minijster will consider my
stray thoughts and will try to understand
them in  proper pefspective  in
order to take the tota] stock of the situ-
ation that exists today and will see that
the housing problem of the lower and
middle class is solved. She has of course,
come with a good policy. God may help
her to implement these policies. With
these words 1 conclude.

sy dyver sy (dOT)

Wy fag & ¥ wgiew F AEEaR
o AmEEr g afsT wed Nw W
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SHRI B,- K. HARIPRASAD (Karnata-
ka): Madam, I would like to com-
pliment the Miniter for bringing the Na-
tional Housing Policy, though belatedly.
She has brought this National Housing
Policy when the country needs 40 mil-
lion additional houses by the end of the
century. - It is not an ordinary thing,
not a simple thing as has besn reported.
It ig one of the foughest and = major
tasks for the Government to provide a
roof for the roofless in the country, The
situation at the grassroot level, whether
it is in the rural areas or whether it is
in the urban areas, i3 not ag rosy as is
painted: This is one of the most sen-
sitive, one of the toughest, tasks which
the Government has to face in the
future. When it comes to housing in
the rural areas, merely providing finance
for housing will not solve the poblem.
I am ashamed to say thal even after 47
years of Independence the total percent-
ge of rural population which is being
covered by santiation is hardly 15 per
ceny to 20 per cemt, We talk of going
into the 21st century. ~ We ftalk of
modernisation and everything. But ths
rural mass is vet fo get the basic am-
enities, When the Government, whether
it is the Central Government, makes
a policy, especially a policy on housing,
the basic aim should be to help theh
poor and the ncedy. The ‘have’s’ have
go+ théir own way to comstruct their
tiouses. It is the poor the middie
clags and the upper middle class, who
are the worst sufferers, who find it diffi-
cult to get a shtlter in the couney. In
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the Housing Policy the Minister has
referred (o the housing activities of the
private and co-operative sectors, Ag far
ag urban areas are concerned, it is 2
known fact that whenever you involve
privale ageacies 2 huge amount of mo-
ney is invoived, In rdaces like Bombay it
has become a law and order problem.
Some of the top industrialists were killed.
The Government has to do something to
stop this menace,

Madam, while formulating the policy
way back in- 1970 when HUDCO was
formed they had the programme for
three  catepories They constructed
houses for the high-income group peo-
ple, for the middle-income group people
and for the lew-incomg group people. 1
cin understand thar high income group
reople and middle income group pevple
can manage their hooses. But, I am still
con'tised with the Jow-income  group
prorle. The cost of a low-income group
Louse j: not less than Rs. 5 lakhs any
whrre in the country What is the mean-
ing of low-inrome group? In different
States we have different agenc'es who deal
with housing, If they are not successful,
they give it a new name, We have thz
Indira Awas Yojana and the Nehru
Rozgaar Yojana. So many Yojanas are
there: Earlier, they used to  construct
Janata flats, They ugsed to give a flat at
Rs 8,000 or Rs, 10,000, But_in the early
19805 they raised the price to Rs. 25,000
1 would like to know whether we can
really build a compact house with good
quality material in Rs. 25,000, My con-
tention is_ . while making a policy they
have to give a thought to he cost of con-
struction also,

In order to address the housing needs
of thc poor and the mpeedy people and
the weaker sections of the society, the
Government hal brought out the Indira
Awaas Yojana gpecially for the Sche-
duled Castes and the Scheduled Tribes
in the rural areas and for the bonded
labourers There are schemes for night
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sheller, sanitation facilities for the ur-
ban pavement dwellers and the liberation
of scavengers through low cost sanitation
and the Nehru Rozgaar Yojana for the
urban poof. In the last Sesgion the
Safzf Karamchari Bill was passed.
Though some of the States in the coum-
try had passed this Bjl] 20 years back, I
am surprised that the Central Govern-
ment took 20 years (o pass the same Bill
The major problems that are confronting
the urban areas are land and slums.
There s a mixed opinion about the Ur-
ban Land Ceiling Act, Some of my
cvlleagues want that the Urban Land
Cejling  Act should be scrapped and
some of ;hem want that the Urban Land
Ceiling Act should be amended. Some .
of the hon, Members made an amend-
ment saying that some of the land which

is owped by the public sector units
should be sold and some new projects

shculd come up. The idea of a housing

volicy, the idea of g land ceiling and the

dscongest the already congested cities.

iea of various other programmes is to_
Tor exzmple, take the case of Delhi In

another five years, haidly any traffic would .
e able to move in Conpaught Place.

There were big bungalows which were

converied into sky-scrapers, I don®t

know who gave this permission. It is

high time that we put an eng to the

expansion programmes in the cities.

Madam, the other major problem in
the urban areas is slums. Shri Jagesh
Desai has rightly pointed out that when-
ever there is the use of the word ‘slums’,
it is said that it is the birth-place of
criminals and it is the birth-place of
illegal activities, - But I dondt agree with
it. Probably, these people have mog visi-
ted the slum areas. Maybe, in- bigger
cities, this is the case. Ii is my sincere
request to the hon. Minister that -when-
ever she visits Mysore, - she -should visit
a particular slum area which. bas the
minority population, Madam, anybody
will pe-surprised to see that area. T can
even say that it- is- the cleanest slum
area in the country. People are so well-
behaved there. You will not see a child
fiwho does not wish or respect an elder
when he or she passes by, Nobody inm
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that slum smokes or drinks. Nor do they
relieve themselves anywhere on  the
road_side. Forget abour reljeving them-
selves at such places, they don’t even
spit in the vicinity of that area_ I is
such a beautiful place which [s full of
minorities, I am vye; to come gcross
such a slum area. Madam, *he world-
renowned footall player, Romero Baggio,
was g slum-dweller. So, we cannop gene-
ralise and say that people iiving  in
slam areas are criminals or tha; they
‘are jnvolved in illegal activities. We
have to frame some poitwies for them,
We bave to encourags tnem (v do some
agtive and progressive work. There are
many problems, espeeially problems of
lack of basic emenities, which  have
been confronting these people for long.
We kuve (o rake wp this work on a war-
footing. Shri Kishoie Chendra §. Deo
was  referring  to the pre-fabrication
spructuce.  This is ¢he enly  solution
for the shyms, especially,
in major cities, It is because whenever
we try to rehabilitate the slum-dwellers
and there are no possibilities of provid-
ing them basic  amenities, we face too
meny problems, The slums would have
been there for 30-40 years. But the mo-
ment you clear those slums, there will be
some vested interests who go to court
and get a stay order thereby putting
hoth the Governmeny and the slhum dwel-
lerg into. trouble. There are some cases
in Bangalore where when we tried to re-
habilitate the slum-dewellers by shifting
the péople to the transit camps, stay or-
ders were obtained and these cases have
not been settled even after 20 years. A
legislation hras to be brought to safeguard
these ‘slum-dwellers, There are only two
ways of solving the problems being faced
by’ these slum-dwellers: either, we have
to rehabilitate them or we have to provide
thém with basic amenities. Wherever we
failed to' give them any basic amenities,
it is better that we rehabilitate them
anywhere ‘in the cities. As the sehior
Member and a well-experienced person
in ‘the urban field. Mr. Jagmohan was
tightly saying, we have to bring a legis-
tation to the effect that whenever mew ex-
lensions come up, we have to provide
a portion of land in those areas for such
people like the labourers, washermen,
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barbers and so on, We havg Lo provide
lang for them in the heart of the city or
ia such extensions. Or else, we will be
creating more and more slums in the ur-
ban areas, Madam, this Government has
passed a Bill for safaj karamcharis and
it has allottzd about Rs. 900 crores for
ihis project. L feel that if the Ministry
takes up this project on a war-footing,
we will be oble to solve the problems to
some extent, Madam, as far as the Urban

Development Minisiry is concerned, it
has got a limited authority, I would
rather say that i s more a3 super
vising authority! than i imple-

meating duthority. Most of the . authority
lies with the State Governments. There
are po-sibilities of the moneys, sanction-
ed or released to the State Governments
for the benefit of the poor sections of
the soclety, getting  diverted to various
other progremmes, In the  National
Housing Policy, there is a mention about
th: provision of houses with due regard
to the cultural heritage of the area  or
place. But unless we upgrade some of the
cultural practices which are in existence
for thousands of vears, we will not be
able to solve this problem Whatever
may be the new programmes, whatever
may be the number of the houses that
are built, the mentality of the people
<hould be changed in order to make them
live in a differens atmosphere.  Unless
soma social  shange takes place, it is
tough for them to accept the new prena-
menon,

Madam. in the Policy, they have stres-
sed the need for use of eco-friendly ma-
terials. Day by Day, the cost of housing
is ‘increasing. The cost of steel  and
wood is also increasing, We speak about
protection  of environment in the coun-
iry and at the same time we use costly
wood like teak wood, rose wood, etc. I
can onderstand the use of costly wood
for front and back doors because it en-
stre; the security of the house and the
people living in it. Strong doors of wood
can be provided for front and back
doors. But even the interiors are decorat-
ed with this timber. The  Government
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should bring some legislation banning
the use of timber for interior decoration
of the houses. They may go for substi-
futes. There are some companies which
dre providing  substitutes and they are
found to be very good. The export of
granite has also increased the cost of
housing This ig another issue. Some of
my colleagues were referring to the jud-
gement of the Sunreme Court which was
delivered in 1993  regarding the Urban
Land Ceiling Act. Tt has created some
confusion in the minds of the people, es-
pecially in the minds of the people enga-
ged in housing activity. There is an acute
problem of land in the metropolitan
¢cities and the urban  conglomerations.
Sowers, parking slots, sanitation, waler
supply and power are used beyond capa-
city and also public transport system.
There has been no comscioug effory on
ihe part of the planners to freeze further
construction in urban areas,  especially
imaposities of FAR in multi-storied struc-
tures, The model concept attempted as a
National Capital Territory in the Union
Territory of Delhi has  not made any
heardway though it was to develop satel-
lite towns in the periphery comprising a
few districts in the adjoining States to
decongest the Capital. We can adopt a
few experiments conducted in th, West
where along the metro cities there are
suburbang within a radius of 100 kilome-
tregy with communication and  transport
facilities for daily commuters.

Another disturbing trend is the reckless
exploitation of the agricultural land in
the urban areas which are converted and
used for residential and industrial purpo-
ses in violation of the master plans.
There should be sirict enforcement of the
faws and  unwarranted use of land for
purposes other than those specified should
be stapped, Urban land being in short
supply, optimum utilisation of the same
can be ensured if it is entrusted to gen-
uine co-operative societies and other com-
munity-involved  organisations. 1 would
fike to stress the involvement of genuine
co-operative  societies because in the
city of Bangalore, about 4,000 acres of
fand in and around the city, had been
cornered by the co-operative  societies.
There are land mafiss who are ot ellow-
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ing any mher builder to build his own
Structure or house. something hag to be
done drastically in Bangalore, also be-
cause it nas become one of the fastest
growing cities in South East Asia, Ten
Years back, the population was aronnd
30 lakhs. Now, it has gone beyond 50
lakhbs, Espzcially, in slums in the southern
parts and in Bombay 5 majority of the
migrants are from different States. Espe-
cially in Bangalore, the slum-dwellers are
from Tami} Nadu, In Maharashtra, the
reople are from all over, particularly in:
Bombay.

Madam, if the migrants are from with-
in the State, the Stats Government can
take care of these migrants, But wherever
the migrants are from different States,
the Central Government should come to
the rescue of  these ocities and declare
some of the major citles; other: than

" Delhi and Bombay, like Medras, Hyde-

rabad, Bangalore and Calcutta, as the
natiopal cities and provide additional
funds to cope with the pressure that has
been brought by these migrants

Hon. Member, Mr. Ish Dutt Yadav,
was saying that this problem has been
created because of non-implementation of
the Land Reforms Act. He has got high
praise for Charan Singhji because, in UP,
it has been implemented. I am sorTy 1o
say, Madam, that in Kamateka alse, the
late Dev Raj Urs, who was a pioneer in
land reforms, had sincerély implemented
the Land Reforms Act. The Congress
Party is still alive in Karpataka because
of this one act that Mr. Dev Raj Urs
had done.

Madam, I would not take much
time. I just want the hon, Minister
to throw some light on the Supreme
Coury Judgment deliverd on March
30, 1993 in Civil Appeal filed pertain-
ing to clause 20, Clause 1(A) cover-
ing public interest. Thank you Ma-
dam, AT

THE, VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Thank you,
Hariprasadji. Now, Shri Medan Bha-
riaji, bow much time will you take?
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SHRI MADAN BHATIA (Nominat.
ed): I will take only five minutes.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): You told
me two minutes. Now, it is five

minutes, Okay, go ahead,

SHRI MADAN BHATIA: Madam,
I will take only five minutes. I want-
. ed to make one or two points.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Please go ah-
ead,

SHRI MADAN BHATIA: Thank
you very much Madam, for giving
me this opportunity to make my
points, I have ng intention to make
any speech.

The first point is that thig policy
wag formulated in May 1992, At
that time, the 73rd Constitution Am-
endment had not come into  being.
That seems to be the reason why the
section in thig policy dealing with
rura} housing makeg no mentipn ab-
out the role of the Panchayats. Article
243(g), which wag incorporated in
the Constitution by  virtue  of tfie
73rd  Amendment, specially  provid-
es or rather adumbrateg that the
State Legislature shall make laws
devolving the powers and responsi-
bilities upon the Panchayats in  res-
pect of the matters listed in the 1ith
Schedule;” And, the 1lith  Schedule
includeg rural housing, not only ru-
ral housing but also other subjects
which have been mentioned in this
Natiopal Housing  Policy under the
heading ‘Rural Housing® like sanita-
tion, water supply and so on.

"I would urge upon the hon. Min-
ister to take into consideration this
Constitutional Amendment which
hag been brought in because in my
opinion, the solution to the rural
housing problem includinzg  sanitation.
water supply, eleciricity and so on
can best be found now omly if in
accordance  with article 243(g) of
the’ Constitution. the States arg persu-
" aded to, make laws develoving pow-
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ers in respect of these matters upon
the Panchayats which now are going
to become the third tier of administ-
ration. This ig one point,

There can be really, to my mind, no
other possible solutivn to solving the
rural housing problem except the Pan-
chayats the third tier system.

Secondly, Madam, basicaliy it is right-
v stated in this Policy thas housing is
a Staie Subject. But, so far as rthe ‘Unicn
Territories are concerned, the biggest pro-
blem in cities like Delhi is two-fold, One
is encroachmen: on public land ard
number two is illegal c¢r pnaulhorised
constructions. I would urge the hom'ble
Minis'er to consider that encroachment
on public land should not only be made
a cognizable offence but it should be
made the direct responsiblity of the po-
lice officer in charge of the area io sec
that ng attempt iy made to encroach
upog public la=d or ao encrcachment of
public land is made Ther: is no other
way of ‘W f0 stop the eacroachmen: of
public land in Delhi Encroachmen's
take place. They 70 on for

“years. Then a demand is made that the

colony should be regularised, and some-
times after years—10 years or 15 years,
steps are taken to demolish the unautha-
rised and illegal encroachments on rub-
lic land. Tn the meantime, a  great
damage is done Therefore, 1 would
urge the hon'b'e Minister to see that it
is not only made a cognizable offence
but it is made the direct responsibility of
the police administration, the police in
charge of that area to ensure that thare
is not going to be allowed anv public
encroagrment within their juridiction, and
if any encroachment takes place. im~
mediate action is taken under the Crimi-
na] Law by making it a cognibable off-
ence, ’ )

Thirdly, Madam, so far as vacation cf
the building or the housz or the pre-
mises which is allotted to any peison
by virtue of having a public office is
concerned, we find that even when thot
person has Ceased to hold thet office on
accomnt of which those premises were
allotted to him, he continues to  hang
on to thase premises for years—not for
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months. Public office includes—I am
using this expression in a very  wide
way,—even retired judges of the cou:fs;
public office includes even legislators,
parliamentarians.  This is a big problem
In that regard, I want to mention only
one thing, that under the Companies Act
it has been provided tha; if any employze
of the company is in possession of ihe
property of the company on account of
being an employee of the company anl
he ceases to be the employee  of the
company and he still hangs on to that
property, then this is a criminal offence.
The Supreme Court has interpreted that
Section to mean that if any premises
are allotted to a compary’s employre by
the company on account of being an em-
ployee of the company and after he has
creased to be an employee of the com-
pany, he refuses to vacate the premis~s,
h: is liable to be prosecuted under that
Section of the Companies Act. There:
is no such provision in the Public Pre-
mises (Eviction of Unauthorised Occu-
pants) Act. My submission to the Hon-
ourable Minister is that this should alsc
be made a criminal offencog W an em-
ployee of the company on ceasing to be
an employee of a company is guilty of
a criminal offence if he refuses to vacate
the premises, why should a public offi-
cial to whom a public property bas becn
allotted, a national property 4§  been
allo®ted, .be allowed to hold on to
that property? Now, we only can pro-
ceed ageinst him under the so called
Public Premises (Eviction of Unauthoris-
ed Occupants) Act but nothing more than
that. He has no fear. It should be
ffiade a criminal offence if within a perio
of three months after ceasing to hold
that office, after becoming either a re-
tired High Court Fudge or a. retired Gnv-
ernment serant or a legislator, he con-
tinues to hold on to the premises, Tt
should be made a criminal offence iust
as under the Companies Act. This is what
T respectfully submit. 1 strongly urge
this because there is no way in which we
can have these premises occupied by
the erstwhile public servants vacated and
this is the problem which the Govern-
ment is facing in Delhi 1, therefoe,
strongly urge the Honourable Minister
to consider this suggestion. Thank yoh.
Madam,

[9 AUG. 1994]

on the Table 362

THE VICE-CHAIRMAN (Miss Saroj
Khaparda) : Thank you Bhatiaji, Now
I would like to request the Honour-
able Minister to reply. Madam Minis-
ter.

THE MINISTER OF URBAN DEVE
LOPMENT (SHRIMATI SHEILA
KAUL); Madam, I must thank alf the
Honourable Members who gave such
useful comments, constructive com-
mentg on the National Housing Policy
that wag placed in the House. Shri
Pachouri gave his view points also
and we recognise the importance
considering the t(otal envirgnment
around housing and periodical review
of the Master Plan ‘as an instrument
of Government intervention. He has
mentioned this yesterday. We share the
Honourable Members' concern for honest
citizens who are cheated by unauthorised
colonisers. The main thrust of the pro-
posed legislation to regulate the activities
of builders and developers is directed to-
wards prevention of criminal activities.
This has been mentioned in the Qousing
policy, As suggested by the Honourable
Members, a comprehensive policy fo
attract non-resideny Indian investment in
teal estaie and housing development has
been finalised by the Government. I
would like to inform that only NRIs
and persons  of Indian origin can buy
and se]l properties subject to restrictions
on repatriation of the amount jnvested
and NRIs can have two properties only.
No foretemer can buy urban  lang or
property in India. This was asked yes-
terday. I am happy to say that no for-
eigner can huy urban land or property
here. Shri Jagmohan has given valu-
ahle snggestions which naturally reflect
his vasr experiefnice in managing a metro-
polis 1ike Delhi. Som. of his stuggestions
like wsing land as a resource and con-
centratineg on jnfirm sectors like slum-
dwellers and economically  weaker Sec-
tions are foremost ot our mind. We are
awnare that 23 motropolitan cities of the
confitry accotint  for nearly 30 percent
of the urban popultion: but rhe remain-
ing over 3000 urban  settlements also
nead our attentiom in equal measure,
We recoeniee his suggestion of concen-
tzatineon rural-urhan continum. Tt is a
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measure of our concern for an affordable
housing that we lay considerable stress
on the problems of disadvantaged sec-
tiops of the society, and to improve
their access (o land, finance, anq tech-
nology. The National Housing Poljcy
wi]l be periodically: reviewed in the
lighy of the emerging needs of the peo-
ple. This is not for the whole time. As
the time goes on and the needs of the
people emerge, the National Housing
Policy will also change accordingly.
Tihe‘ last poiny mentioned hy Shri Jag-
mohanji was that there were Rs. 670
crores of Provident Fund lying with the
Central Government and that it could
that has been in my mind, and T would
like all of you to give suggestions as
to which is the best way tO use these
Rs. 600 crores that are lying with the
Government .

Our Government agreed that
must be an emphasis on institution-
building and proper implementation.
Implementation is the key to everything.
Time. and again jhis has been mentioned
—and I heard it with rapt attention —that
our policies and programmes are excel-
lent but the implementation thereof is
not s0. pood or Wwe may even call it
tardy. We lay the stress but nothing
happens. It is for the State Governments
to take action in this regard as housing
is a State subject. And our problem is
. that the land does not belong to us.
It belongs to the State. We can only
.plan the house there. But the and is
of the State. So, it is very difficult.
We can only give them our viewpoint.
We can gnid, them and we can give
suggestions. Bu it has to he implemen-
ted by the State itself.  The Central
Government is providing the necessary
constitutional provision for the  State
. Governments fo act upon. as has heen
suggested hy the hon. WMembers. The
National Housing Policy document
beging with the line, ‘shelfer and deve-
Jopment are  mutntally  supporfive.’
Shri Jagmohans  suggestion of harmo-
nised- development to uplift the urban
poor and providine them shelter ic en-
shrined in the very beginning of the

there
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Nationa] Housing Policy docamsni. We
have taken in account both shelter and
cconomic development.

Shri Shinde spoke on the National
Housing Policy as jt envisages rthe in-
volvement of private developer in land
development.  coostruciion, and infra-
sirnefitury  provision with adequate safe-
guards o potect the consumer, and in-

creasel supply of developed land for
lower-income groups. Shri  Shinde had
been an Urban Developmen;  Minister

in Maharashtra.
man,

He is an experienced
When T went to Maharashfra. I
weng round with him, and he showed me
the colony which ke was  mentionring
veste-day. Tt is correct to say that the
tujlder there has made provision for all
categories of people.

The National Housing Policy provides
for promoting a balanced  patiern of
arhanisafion  wjth due regard to the
needs to contro] unregulated pe-ipheral
development of agricultural  land, un-
warranted conversion of land use, and
degradation of land resource.

Shri Swaminathan is not her. He want-
ed us to do shomething about the short-
age of finances Tn order to step up easy
availability of housing finance, housing
finance institutions are being encomraged.
Increased proportion of the resources of
the insurance sector, the Umit Trust of
India. commercial bankg and co-operative
banks would be channeled into housing.
with the lending rates reflecting the ave-
rage vield of these resources.

Madam, we have also envisaged  the
tapping of the annual  provident fund
accumulations. as T mentioned just now.

SHRI NARAYANASAMY I think he
is not here—

SHRI JAGESH DESAI Maharashira):
He is here

SHR1 V. NARAYANASAMY (Pondi-
cherry): 1 am sitting at the back, Madam,

SHRIMATI SHEILA KAUT.:

Have
you changed your sides? g
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SHRI S. S. AHLUWALIA (Bihar): He
was sitting on the other side yesterday.

SHRIMATI SHEILA KAUL: Shri Na-
rayamasamy had asked whether the scrap-
ping of the Urban Land Ceiling (Regula-
tion) Act was on the anvil. Madam, it
becomeg o little difficult because. ...

SHR1 JAGESH DESAL: It should not
be scrapped.

SHRIMATI SHEILA KAUL: We had
asked ull the Stateg to inform us about
the excess land that was iying vacant
The information that we got was not
really something that could have made
us happy. I do not wang to give wrong
figures. 1 would give you the correct
figure in 3 moment. But we have
been physically able to get very little
tand, It has not been very encouraging.

Madam, aboug 14,397 hectares of land
have been physically acquired by the va-
rious State  Governments all over the
country. up to May 14, In the case of
Maharashtra, 1,667 hectares of land have
been acquired,

SHR1 V. NARAYANASAMY : May I

make u submissjon?

THE VICE-CHAIRAN (MISS SAROJ
KHAFARDE) . Let her reply first.

SHRI V. NARAYANASAMY : The
hon. Minister is answering. Only one
point. T would not go beyond thai. I
would like to know from the hon. Min-
ister whetber o Chief Ministers® meeting
was called by the hon. Minister in re-
gard to the Urtan Land Ceiling (Regu-
lation) Act andg whether the Chief Min-
isters had recommended that rhis Act
had served its purpose and that, there-
fore it should be scrapned. In the light
of this recommendation. T would like to
know - whether the Government would
conside; the scrapping of this Act Tt
would like to know whether such a sug-
gestion had come and, if so, what is the
reaction of the Government ?

SHRI JAGESH DESAI. 1 have sug-
gesieil  exactly the opposite thing.
(Interruptions) 1 would say that the
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Urban Land Ceiling (Regulation) Act
should not be scrapped. There should be
a proper implementation of the Act
alter removing the lacunae.

THE VICE-CHAIRMAN (MISS SA-
ROJ KHAPARDE) : Mr. Jagesh Desai,
let the reply be over. Mr, Minister, you
can answer it afterwards.

SHRIMATI SHEILA KAUL . Madam,
I can react (0 jt now. There are two
viewpoints. Some people say thay the Act
shouly be scrapped. Some others say that
ir should continue.

SHRI V. NARAYANASAMY : It has
scrved jts purpose.

THE VICE-CHAIRMAN (MISS SA-
ROJ KHAPARDE) : Let the hon. Minis-
ter answer it.

SHRIMATI SHEILA KAUL: Even in
this House, we see two view-points in
regard 1o this Act. Some say that it
shoulg b. scrapped. Some others say that
it should continue, Wha; should be
dune? It dtpends on all of you,.
(Interruptions)

SHRJ V. NARAYANASAMY : What
is the Government’s view? -We wounld
like to know the Governmen{s view.
We have different viewpoints. But what
s the view of the Government ?

SHRIMATI SHIELA KAUL: It de-

pends on wha: your view would be. It is
i democracy .

Then, Madam, Shri Ajit Jogi spoke
about  the jnorease in housing shortage
in the rural and urban areas. Because
of the increase in population; the de-
pletion of the housing stock 1is faster
than the construction and there is. also
the resource conmstraint. Of course, rural
housing is very different from urban
housing. In urban housing, we have a
different view point and a
different aspect., In rura] houging, it is
absolutely something else. In rural hous-
ing, vou can use all sorts of materials
which you woulg like to. In urban hous-
ing it is not so easy.

Then, every vear, practically; every
year, we have natural cilamities like
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Hoods. Sometimes, it is in the coastal
arca sometimes, it is right on top of the
moungains, and sometimes, it is in the
desert; it is spread al] over. We have a
national housing scheme for calamity
re!ief which provides help in the case of

such disasters, Madam, slums
have  been talked about Desaiji
also tatked about slums, Other

hon., Memb:rs also were concerned about
slums jn Dclhj and other parts of the
country, I was happy to knOw from Shri
Hariprasad—at least there is g refresh-
ing tews—that in Mysore there is a
slum which can be considered as an ex-
ample for others. As regards slums and
squatler setilements in urbam areas, we
have unequivocally stated that we should
avoid possible relocation and rehousing
of slums dwellers, to encourage upgrada-
tion: s!lums renovation and  progressjve
housing development with conferment of
occnpancy righ's wherever feassible. Now
an hon. Members has mengioned, if a
person says that he should get the rights
1o Mve there, it should not be taken
away, We have that jn mind—slum re-
novation and progressive housing deve-
lopment with conferment of occupancy
right, wherever feasible, which is also
known 'as “homestead right.® So, we are
prepared (o do that,

SHRI JAGESH DESAI‘' What about
slums on Central Government land? That
is our anxiety.

SHRIATI SHIELA KAUL: In Delhj,
where there are slums, if people Wwho
have taken possession of the land are
asked to po then they are given Rs.
29.000—1 think Mr, Jagmohan will
koow better than me—and a bit of land
somewhere, i

SHRI JAGESH DESAT : That is in
Delbi. But Centra; Government land is
everywhere in India. In Bombay there
are so many slums on the Central Gov-
ernment land,” but they are not giving
any certificate for the purpose of giving
amenities. That is the real problem.

SHRIMATI SHEILA KAUL: Who is
nor giving certificates ?
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SHRI JAGESH DESAI: The Central
Government depaitments, say, the Rail-
ways, Civil Aviation, Defence. So
many are there.

SHRI JAGMOHAN |Nominated) :
The point is like thjs, In Delhi the
situation is different, where they have
got a lo;¢ of public lands and parks in
the capital. If the land is required far
public purposes, in the semse that it is
required for z hospital, school or for
Government departmental schemes, then
the ghiting has to be done, and alterna-
tive accommodation' is alwayvs given. It
is the same policy with the State Gov-
ernment. But if the State Government,
say, in Maharashtra, or the Railway Mi-
nistry has some land in Maharashtra and
if it j¢ a generaj green land then they
bave to keep it green. If it is not need-
ed for any public purposes there, the
rattas can be given as are given in Delhi.
Where it is not needed, then they can
be regularly settled there.

SHRIMATI SHEILA KAUL: Thank
vou. W have specifically provided for
housing for the Scheduled Castes and
Scheduled Tribes. It will be ensured with
the help of the State Governments and
Centra] Ministries tha: the develpped
land and housing units in rural and urban
areas are allotted to families belonging
to Scheduleq Castes and Scheduled Tribes
in proportion to their composition in
the population.

Urmilaben has been the only Mem-
ber—and I am glad—who mentioned
about women, Of coufse, in the housing
policy there is provision for women It
i< there that those who are houseless and
wha are widows should be given better
places and should be given  healthy
living conditions, with ventilation and
adequate Yight. She has  been com-
plaining zbout it. As it is difficult to
provide these  conditions right from
Delhi, there are the Stateg where these
problems exist and they should take
care of there problems. That is what
1 think



363 Papers laid

Shri Ish Dutt Yadav has shown his
concern about nadequate jmplementa-
tion of housing in ¢he rural apd urban
areas. Has hg also gone away ?

SHRI V., NARAYANASAMY : He
will come.

SHRI S. S. AHLUWALYA : He hag
gone.

SHRIMATI SHEILA KAUL: 2 are
very much concerned and that is why
this housing policy is brought befors ths
House, We are all concerned about hous-
ing for the people in the villages, in the
Tural areas and in the urban areas. The
Government has provided an enabling
environment by providing the legal
framework for the State Governments to
operationalise the Natjonal Housing Po-
licy. Cerain laws have been enacted
which can help the people in the States.

The metropolitan cities like Bombay,
Calcutta, Delhi and Madras have been
growing faster than the infrastructural
scrvices. The Natjonal Housing Policy
has long been prescribing the specific ro'e
of the State Governments in looking
after the disadvantageg and economically
backward sections of the society.

The  Cengral Government—ihis s
where the Central Government comes in
to help the State Governments—has zlso
negotiated substantial aid from mulii-
lateral agencjes, that is, the World Bank
the Asian Development Bank and bilate-
ra] agencies, for the State Governments
to tide over the resource crunch. We are
sure that the State Governments will
utilise this preciougs foreizn aid most
efficiently, for which the Central Govern-
ment has negotiated
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In order to disseminate new technologies
like pre-fabricated construction with
low-cost material, we have started a.na-
ional programme of Building Centres
whezs peopls are taught on how to use
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uzw  technologies ip  coustruction of
houses,

An earthquake occurred in Latur in
Maharashtra. From here we sen; a team
from the HUDCO to construcy houses
ior the earthquake victims. We have
done this on the hill-side in Uttar Pra-
desh also. We sent our team from the
HUDCO to build houses for the people
living on the xills, who had suffered
from earthqueake. They have shown
them what ig really required for earth-
quake areas, That way, regionwise
training is given to the people to cons-
fruct houses, There are nearly 157 Cen-
tres which are actively disseminating
these low-cost technologies at the grass-
roots level.

They are talking of shortage of houses,
There is shortage of houses, and there
arc many reasoms for that, Buf, we must
alio take into account the houses built
by the local people, the private people,
by co-optrative societies, We should take
into consideration all that also and not
only the houses that are built by the Go-
vernment, Though this i the National
Policy and the Government jis involved
in it, thers are a number of otherhouscs
also, We should take them also into acco-
unt and correct the number. This is what
T feel about it

This was the Supreme Court judge-
ment On 30-3-93 they said that the
land exempted under section 20 of the
ULC Act could not be transferred by
the State  Government. Hernce, houses
constructed on exempted land cannot be
sold in open market, Somebody had ask-
ed for this information, :
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SHRI B. K, HARIPRASAD: There is
a problem of inter-State migration, Tha
majority of the slum-dwellers in Banga-
lore jn Karnataka are from Tamil Nadu.
Hag it been an inter-district problem,
the State Government would have taken
care of it. Since there is financial cons-
traint, will the Central  Government
come to the help of the State Govern-
ment in providing shelter to these inter-

State migrants?
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5.00 p.M

SHRIMATI SHEILA KaUL: 30 far
nobody has written about it. We have
not received any information about it.

SHRI B. K. HARIPRASAD: Mudam,
it is a major problem in the State of
Karnataka,

SHRIMATI SHEILA KXKAUL; You
are right, but it has not been brought to
our notice,

SHRI JAGESH DESAL Madam, mv
voint is that housing should bz comsider-
2d as a periority sector by {the banks for
advancing loans to the private sector so
thay at low and cheaper rates advances
cap be given. You should take it up
with the Finance Ministry that the
housing should be considered as & prioiiy
stctor by ths banks, Banks sre required
to give 40 pir ceat advancts to  the
private sector and housing should be
included in the private sector so that
at a low rate of interest housing loans
can be given,

SHRIMATI SHEILA KAUL: There
are many more poor people in this coun-
try. HUDCO charges only 9.5 per cent
from the economically weaker sections of
the sociefy.

SHRI V. NARAYANASAMY: Madam,
as far as direct lending is concerned, the
nationalised banks bave "set apart RS
100 crores for giving loans to the hous-
ing sector. ‘They have not spent even
25 per cent of the funds, because ihey
have not concentrated their attention on
idvancing loans to the private people for
sonstruction of the houses. I raised {his
ssue yesterday also. I would like to
know whether you will take up the matter
with the Finance Minister to see that the
Rs. 100 crores that are being set apart
every year for the housing sector by
the nationalised banks apary from the
HUDCO are spent so that the monsy
reaches the needy people.

SHRIMATT SHEILA KAUL: 1In this
housing policy there is a separate sug-
gestion for the banks. I think we have
got this scheme. Nevertheless I will
make an inquiry about this. I think I.
have covered all the points.

[RAJYA SABHA]
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THE  VICE-CHAIRMAN (MISY
SAROT RHAPARDE): Madam Minis-
ter has covered zll the points, I am
sure the Members are satisfied with the
reply given by her.

I shall now put the Resolution te
vofe of the House,

The question is:

That this House approves the
‘National Housing Rolicy’ laid on the
Table of the House on the 9th TJuly,
1992,

The motion was adopted.

THE VICE-CHAIRMAN (Mr1%3%
SAROJ KHAPARDE): I would like 10
icke the sense of the Heuss, Befors me
there is the Mation Vehicles {Amend-
ment) Bill, 1994,

SHRI S. S. AHLUWALIA: Kindly
take it up tomorrow.

THE MINISTER OF STATE OF THR
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER): I
want it to be taken up today. Why
tomorrow ?

SHRI V. NARAYANASAMY: Let
the Minister move it.

SHRI JAGDISH TYTLER: I am the
one who is moving the Bill, He cannot
decide this. This is not a fair thing.

SHRI S. 8. AHLUWALIA; Madam,
when he i3 saying that he is the Ministes
who is introducing, he cannot introducw
without the consent of the House.

SHRI JAGDISH TYTLER: That is
what she is asking, (Inferruptions) Let
me answer him; I3 too muck. Madam,
I want to pug the record straight. You
asked the pariteular question and I said
I want to move. He said, “No, he can-
not move’, I said, “f am the Minister,
bui you can take a decision’. In bet«
ween he got up and said, “Le; this
decision be takén by vou. I would be
very happy if you wers to take the Bill
today because this has besn a part of
the agenda for today.

SHRI V. NARAY,ANASAMY: Madam,
1 would like to submit that the Bill may
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be taken up. Lst the Minister make
his intreductory remarks. If Members
want, let them speak tomorrow.

SOME HON. MEMBERS: Yos.

THE MOTOR VEHICLES AMEND.
MENT BILL, 19%4

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER):
Madam Vice-Chairperson, 1 move:

That the Bill further to amend the
Motor Vehicles Act, 1988, to be taken
into consideration.

With your permission, I would like to
say a few words about ~The~ Proposed
amendmenis before 1 move the motion
for consideration of the Motor Vehicles
(Amendment) Bill, 1994 by this House.

The Motor Vehicles Act, 1988 (59) of
1988, a Central Act, conslidates and
rationalisea various laws regulating Read
Transport in the country. The Act was
framed with a view to revise the Motor
Vehicles Act, 1939 (4 of 1939). After
the coming info force of the Motor
Vehicles Act, 1988, Government receiv-
ed a number of representations/sugges-
tions from the State Governments, trans-

port operators and members of public
regafding iconvenience faced by them
while imp]emeﬁ'ﬁng provisions of the
new Act/Rules fraimed thereunder. To
examine and review the enffre Act in

the light of these representations, a Re-
view Commitica was constituted by the
Government. Recommendations of tha
Review  Committee were examined in
eonsultafion with the State Govern-
ments. The Government also consider-
od the number of representations receiv-
ed from the trade sector and the publie

regarding making of addifional previ-
sions in the Mator Vehicles Act, 1988,

which were received much after finalisa-
tien of the repert ef the Committes.

The Bill now before the Househas beep
prepared keeping in view ths reesmmen-
dations of the Review Committes as also
ather suggestions, Some of  the

[* AUe.
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important provisiens ef the Bill
provide for the following e

1) modification and emplification
of certain definitionmy of mew type
of vehicles;

(ii) simplification of procedura for
grent of driving licences;

(iii) putting restriction on the
alteration of vehicles.

(iv) certain exemptions for vehi-
cles running on non-polluting fuels;

(v) ceiling op individuals or. com-
pany for holding permits removed
to curb ‘benami’ holdings;

{vi) States authorised to appoint
one or more State Transport Ap-
pelate Tribunals;

(vii) inerease in the amount of
compensation to the victimg of
hit and run ceses; and

(viii) removal of time lmit for filing
of applications by road accident
vietims for compensation

The Law Commission in its 119th Re-
port had recommended to amend the
provisions of the Motor Vehicles Act 50
as to provide therein that every applica-
tion for a claim be made to the Claims
Tribunal having jurisdiction over the
area in which the accident occurred or
the Claims Tribunal within the Iocal
limjts of whose jurisdietion the claimant
resides or esrries on business or within
the loeal limits of whose jurisdiction the
defendant resides, a¢ the option of the
claimatit. This recommendation of the
Taw Commission has been accepted and
the Bill also seeks to make necesgary
amendments based on this recommenda-
tion of the Law Commission

The Bill alse mseks te provide for a
now pre-determined fermula for pay-
meny of compensatjon (o road accident
victims on the basis of age/income. In
case of the pre-determined formula in-
troduced in the mew Bill, the claimant
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shall not be required to plead or estab
lish that death or the permanent disabi-
lity was due to any wrongful act or neg*
lect or defauli of the owner of the vehi+
cle, The Central Government has also
been given powers to amend the schedule
indicating the rate of compensaticn from
time to time. It is expected that with
this provision not only the road accident
victims would be appropriately and ex-
peditiously compensated but there would
be g substantial reduction jn the pen-

_ dency of cases with the Motor Accidents
Clajims Tribunals.

Madam, I commend the Bill for the
- considersifon of the House

RAJYA SABHA]
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The gquestion was proposed.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): I think the
House has agreed that those who want to
participate in the debate om this Bjll
would like to speak tomorrow. So, the
House is adjourned till 11.00 A. M. to-
mo:row. Thank you.

The House then adjourned at
nine minutes past five of the
clock till eleven of the clock on
Wednesday, the 10th August,
1994,



